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Tripura Act No. 9 of 1976 



Triprlra Acr No. 9 of1976 
THE TRIPURA AGRICULTURAL CREDIT OPERATIONS 

ACT, 1976 
AN 

A m  

!o 111rrke p~nilisiotrs toJcrcili~(~ic nclcqr~nreJn~v ofclrrlit for ~igric~~irrrt*itl pro- 
rlrrcriurl c l r i d  c/ci~clol~tllort ~hroiigl~ hclrlkr m ~ ( /  orher irlsfirr~fiur~cll credit ngeri- 
uics crrldJi7t. rurrrro:r cot~tzecrcd rhetrltlirh n t~d  itlci&~rfild Aret*ero. 

BE i t  enacted by the Legislarivc Asscmbly of TI-ipura in Ihe T~venry- 
seventh Ycar of rhc Rcpuhlic of India ;a follows - 

CHAPTER I 
Preliminary 

1. ( I )  This Act may be citlled the Tripulna Agricualtural Credit Opera- Sh,rlliil, 
iiol~s Act, 1976. cxlcni und 

Comrnenccmunl. 

(2) It shall extend to rhe whole of Tripura. 

(3) I t  shall coule into forcc from such date as the State Government 
may, by notification in the Official Gazette, appoint in this behalland di rer-  
ent dates nli~y be iippointed for different provisions of the ACL and for dilfer- 
en[ areas of the State. 

2. In this Act, unless otl~envise requires- 

(a) "agricullure" and "agricultural purpose" shall include 
making land f i ~  lor cullivalion, cul~ivation of land, improve- 
men t of land including development of sources of irrigo- 
tion, raising and harvcsting of crops, horticulture, forestry, 
planting and farming and ca ttlc breading, animal husbandry, 
dairy farming, sced farming, pisciculture, npicul ture, seric- 
ulturc, pigscry, poultry farming and such other activities 
as arc generally carried on by agriculturists, dairy fdrmers, 
cattle breeders, poultry farmers  and other categories of 
persons cngngcd i n  similar nctivit ics including marketing 

, of agricultural products, their storage i~nd transport and the 
acquistion nf implen~enls i ~ n d  machinery in connection with 
any such activity ; 



(b) "agr.icullu~.isl" rncn~is a person who is engaged in agriuulturc ; 

(c )  "A~I-0-1 ndus tries Corporation" means a company or othcin 
body co~.porate, one of thc pri~~cipnl objcctivcs of which is 
to undertake activirics connected with or intcnded Tot- [he 
develuj~ment of n~l-icul~ure a~ld nor less than rirty-one 
pcrccnt of the paid-up share capilcll of which is held by the 
Cc11tr:i1 Gover~~n~er l r  or by any Starc Govcrnrncnr 01. Gov- 
znlrneuts or partly by thc Ccntl-al Ciovel-nment ;und piitlly 
by onc 01- 11lo1-c State Government ; 

i )  a banking company ;a deTined in the Banking Regulation 
ACL, 1949 ; 

( i i )  the State Biulli of India consti tutcd under the State Bank of 
Inrlia Acl, 1955 ; 

(iii) a Subsidial-y Bzunk ;IS defined in the SIi11e Bi~nk uf India 
(Subsidiary -Banks) Act, 1959 ; 

(iv) a corresponding new bank consti luted under [he Banking 
Co~npiinies (Acqiiisilion and Ti-ansfel. of Untlzr~nkings) 
Act, 1970 ; 

(11) any banki t ~ g  institution notified by [he Cetltral Gove lnme~~t  

uncler scction 5 1 of the Bilnliing Regulation Acr, L949 : 

( \ T i )  rhc Agricultun!l Refinance Coiporcltion cons~itutcd u11cIc1- 
rlic Agt-icultural Reiinnnce Corporation Act, 1963 ; 

(vii) thc Agro-JnrIuslries Corporation as detincd in clausc (c) ; 

(viii) Agt-icul~~~rill Fiuance COI-poration Linli tcd, a comp:luy 
inuu~~pur~;l!erl under ttlc Companics Act, 1956 ; aud 

(ix) any othcr Financial iustitution notified by the Srate Gov- 
erntilcnt i n  rl~c Official Gazelle as a bank for the puIqpose 
of this Act ; 



( c )  "CO-OPCI.;II~VC sncicty" nlcilns a co-opcl-ative society rcgis- 
[el-ed or rleen~ed to be registel.cd unde [he Tripurn Co- 
opcrativc Socie~ies Act,] 974 [he objecl ol  which is to pro- 
vide financial nssistancc as difincd i 11 clausc ( f )  o f  this 
section ru its mcrnbcl-s and includes a co-operiitive laud 
morlgagel development bank ; and 

(f) " I'i~l;~ucial assistnncc" for thc put-posc of this Act Incans 
assis~al~ce g~~unted by \vay of loans, advances, gut.;illtee or 
otlicrwise for agricullurnl purpose. 

CHAPTER Ii 
Rights of agl-icullulmists to alienate land1 interest in land 

in favour 01 banks 

3. No[\vi~hs[anrting anything contained ill any  law fot- t l~c r i r~~c bcing in Definition. 

force or any custonl or ~rarli[ion, i t  shiill he lawful f c l ~  an agriculturist whose RcnlovaluT 
rights of alienation oP land or 01 any interest [herein arc rcstrictcd to alicnate restriction on 

alicnaliun. 
the land or his intcrcst therein, incl~rding by creation o f  n cl~;~rge 01. [no]-tgngc 
on such 1;md or interest i l l  favour of a bank 01- n Cu-opel-alive Society for the 
purpose or oblnining Cini~ncial assistance. 

4. Notwi thstanding anyrhing contained ill any law for the time being i n  
forcc, thc S tatc Govcrnmen~ may, by notificiit ion i n  the Official Gnzctte, 
vest any class or classes of ngruculturis~s nor having rights or alienation in 
laud 01- any intcrcst thcrcin, wilh rights of ;iIienillion including the right to 
creiite a chatgc or Inortgnge on such land 01- interest i n  Favour- of n bank or a 
Co-operative Socicty for the purpose or oblaining Cinancial assistance with- 
o u ~  i\ny restrictions, nr subjcct LO such restructions ;IS may be specified in thc 
notihca~ion. 

Slate 
Governnienl 
may, by 
n o t i ~ i c a t i o ~ i ,  
vmt 
agricallarists 
not I l o ~ i 1 1 ~  a 
aticnable 
righls rrilll 
such rights. 

5. (1) I t  shall bc lawful Tor au ;~griculturist to create a chargc on the Charge on 

~tlovable propcrty owncd by him or011 [he crops raised by him, standing or cropand 
otherwise or othcr produce from land cul~ivated by him, lo the extent of his OLl'e"nD'Yb'c 

prapcrty in 
inlerests therein, i n  favour ofn bnnk, lo secure financial assistance from that bvourul 

bnnk, notwithstauding that he may no1 be ownel- of the lancl on and from ,hunk. 
which the crop is r;~iscd. 

(2) Nolwirhsli~nding anything to the conlrary i n  the Tripu1.a Co- 
operalivc Socictics Act, 1974, or any other law for thc time being inforce no 



charge i n  respect or financial assistance extendcd by a co-operative socicty 
to ;ln ilgl.iculturis~ shall hiive priority over a charge on the crops raiscd by 
him, standing or otherwise, or any other inovable pi-operty in I-espccr of ;111y 
financial nssis~atlce given lo him by a bank. providcd the iinancial nssisrancc 
lmdc by lhe bank is prior in point of time io that  or the tinimciul ussistancc 
exccnded by the co-operative socicty. 

(3) A bank may dis~rain and scll through an official of rhe Sratc Guv- 
ernmcnt, designa~cd in this  bchalf by thc Stale Govcl-nmenr, rhe crop or olher 
produce or olhcr movitble charged lo that bank to the extent of agricu1Luris~'s 
inleresr 1.11er-cin ;ind rrppropri;~~e proceeds of such sale towards ill1 moneys 
due lo thc bank Cram rhot agricul turis~. 

Creillion of 6.  Where an irgriuui~urist creates a cllal-se 011 Iirnd, or any other imnlov- 
chargc on able properly \vhich he owns 01. i n  which he has a n  i~~te~-esc i n  rcspect of any 
land in 
favour of a financial assistance givcn ro h i m  by a bank, he may makc a declacarion on 

bulk hy the lines of  the foi-nl sct out in the Schedulc hereto or as near thel-cto as 
dltclaralion. circums tanccs permir, dcclat4ing that tl~ereby he  creates, i n  f;ivouin oP thc bank 

ir charge on such land 01- his intcrcst [herein. or olher i tnmovnble propcrty as 
the case may be, LO sccul-e the financial assistance given to Ilinl by the Biunk. 

(2) A declnri~tion made undcr sub-section ( 1 )  lnay bc varied fro~n 
rimc to liine by the iigricul tul-isr with the conscnt of the bank in whose favour 
thc decl;una~ion has been mnde.Such variatiorl shall take cffecc TI-om such 
datc on which the vaciatioi~, if it had k e n  an original declaration, would 
have cffect undcr szction 9. 

( 3 )  For the removal af doubts i~ is hcrcby cleared that no duty under 
the India11 Stamp Acr, 13Y9 or fee under [he RegisLration Act, 1908 ~ h i 1 1 1  be 
payable on n dculairarion referred to i l l  this scction. 

CHAPTER 111 
uliarges and mortgage in favour of banks and their prioritics 

Rcnloval of 7. Notwi~hstanding anytl~ing to the contrary contained in rhc Tripura 
disability in Co-opern~ive Socielies Act, 1974, or iIny orhcr law for the time bcing in 
creation or force and notwithstiinding that any land or intcrest [herein stands alreidy 
cllar~m'nd charscd or mortgaged or mortgaged to a co-operative society, i~ shall be law- 
mortgagus. Pul for an agriculturist to create charge or mortgage on such land or interesl 

therein in favour o l  a bonk as security for any financial ilssistancc given to 
the agriculturist by that biuik. 



8. (1) Notwithstanding anything contzlined in any other law For the time Priority of 
being in force, where dilferent mortyges or charges have bccn executcd by mortgages 

and chargcs. an agriculrurist i n  respcct of  same land both in favour of a bank and in favour 
of any pcrson thcn the mortgage or charge executed in favour of a bank shall 
have priority over the mortgage or charge in favouin or such person irrespec- 
tive of [he fact whether the mortgage or charge in favour of the bank was 
executed before or after the date of the mortgage or charge in favour of such 
person. 

Explarmlion - In this sub-scction thc word "person" shall not include the Statc 
Government or any co-opel-ntive society. 

(2)  Whcrc in respect of thesame land diifercnt mortgages or charges 
havc bccn executed by an agrucul turist i n favour of - 

( i )  the Statc Government, 

(ii) a co-operative society, and 

( j i i )  one or more banks, 

such mortgages or charges shall rank lor priority in accordance with the 
respective dates of their execu~ion. 

(3) Notwithstanding anything contained in any other Iaw for the time 
being i n  force, wherc different mortgages 01. charges havc becn cxecutcd by 
an agriculturist i n  respect of the same land for obtaining crop loan from one 
bank and a subsequent tcl-m loan from anothcr bank then the mortgage or 
charge in relation to the subsquent tcrm loan shall have priority over the 
mortgage or c h q e  in  relation to the crop loan provided the mortgage or 
charge in relation lo such term loan was executed wiih the knowledge and 
consent of the bank providing [he crop loan. 

Explatlalion -For the puipose of this secrion "crop loan" means a loan ad- 
vanced to an agriculturist for the purpose or finacing seasonal a,g-iculturaI opera- 
[ion or the marketing or crop and is recoverable within fifteen months from the 
date of advancement of such loan and the words "term loanf' mcans a loan ad- 
vanced to an agriculturist for meeting outlay relating to the 
replaccmenr or maintcnancc of wasting assets including machineries or for 
capital investnlcnt designcd to increase the crop output and is repayable wirhin 
any period exceeding fifteen months but not exceeding twenty years. 



lion 9. (1) Notivitltstanrling any111 ing con taincrl in  he Registratinn Acl. 
' 190s. u charge ill wspecl of which a dccIa~.iilion Ilits been ~nudc u11de1. sub- 
in scct io~~ ( I )  oC'section 6.  or in intspcct which a \lar-i;lrio~l has been rliadc 

1111dcl- sub-section (2) of thilr sectiotl, or n nlortgagc excuuicd by an agricul- 
furis1 i l l  la\lour of a hiink in respcct or financia! ; I S S ~ ~ ~ ~ ; H I C ~  given by thc bank, 
shall be rlecmcd to tiave bccn duly registcrcd in accordance with thc pl-ovi- 
siotis of that Act will1 effcct from the datc nf S I I C ~  chargc, v;u-iatinn ul- mol-t- 
sage as  [he case 111;ly bc, pro\litled thar the bank sends to  he Sub-Regiswar 
nli thin the ICIC;I[ limit of wl~ose jurisdiulion [he wholc ul. i lny par1 of ~ l ~ c  pl-op- 
erry chaiged or mortgaged is situate, 

~ v i t h i ~ ~  the tiine siipularcd by the Stntc Go\rcrnmc~~c for chis put-pose, by I,eg- 
islel-ecl post nckno\vlcd~emenr duc, nT lhe tlocun~cnt creating such chnrgc. 
vni.ia~io~~ or mortgage d111y ccr.titied to be il rruc copy by an employee of thc 
bank autho~.ised lo sign on i t s  behitif. 

( 2 )  Tllc Sub-Rcgisll,;lr ircciving [he declnl-ntiori in respec1 of ;I cha~gc 
or vnimjation or n mnrrgage refc~rcd to in sub-section (1 ) shall, as imnlcdi- 
;~[ely as PI-acticable on receipt rhcreof, recoi-d. in rqisler lo be maintaillcd 
in this bchillt', the Piicl of rhc rcceipt oisuch dccli~l-ation. variation or 111ol.t- 
gagc fnr regislrnrion. 

Noting or 10. IVhcncvcl-a charge or a rnnrtguge on land or inleresl [herein is crcated 
C1'3rgc ( I r  in i a v o ~ ~ r  o f .  bank by :In agl-icullu~.isl, thc bank give intimation ro [he 
aiorlgagc 
crcatcd in 

Tehsildnr or such other revcnue official as m;ly be designaled i n  this behull' 

pdvoururu by the Statc Governmenr, of r11e parriculars of the chni-ge or ~nortgilgc in its 
ba~ lk  in 111c F~;Ivou~.TIIc Tchsildnr or lhc other revenue official shall makc n note or rhe 
Kccurd- particulars of charge or ~nortgagz in the Rccorcl-of-righ~s I-dating LO the land 
or-rights. oircr which [he chnrgc or mol.tgiIge has been crealerl. 

Itcs( rictions I I .  ( 1 )  Notwihtstiulding anything cunraincd i n  any I n ~ v  Tor rhe ti mc bc- 
011 crcuiiun or ing in fol.ce, n n  agricu;iltu~.isc who has intaited hin~sclf of linancial assisriu~cz 
Icnanuy by an i- rom a bank by creiiking uf charge or nlartgage on land or intcrcst [herein, 
agriculturist 
btlrmrver. shnll ]lot, so long as thc titl;inci:ll assisrance conlinues to bc o~~rslnntling . 

Ieasc or creuie any tenancy ri~hrs otl such land 01- inrcrcst therein willioul 
prior pcl-mission in WI- i t i~~g O C  the bank if he has not aircady leased or creared 
tenancy righis 111ei-eon at the lime of availing of rhe financial assi;irnnce 
I'i-o~n chc bank. 

(2 )  Any lease gr-antcd or tenancy rights crealetl in conrravcntio~~ ol' 
~ l ~ i s  scction shall be void. 



CII.4PTER IV 
Arrangement l'nr recuvery of [be rlucs by hanks. 

1 Nothingino~~yIiiwstiallpre~~enti~ianymannerabclnkf~~omc;ursing Rci~iovalof 
any land or any inieres~ ll~erein chargcd or mnrtgngecl lo it by an ng~~icul!l~r-isL hrlu 

to sccure any financial nssistancc, to bc attached and sold through a civil athchmcnl 
and saL by 

cu~il-1 ;m(l applying thc procceds u l  such sale lowards all moneys due to i t  llroeess 

r~.on-r Ihat agricullurisl inclurlins rhe cosr ancl cxpcnszs as inay be i ~ i ~ a r d ~ d  by ,,,,I- 
thc Cn\irr : 

Providcd thal no decree 01. ordeih shall bc p:~ssed by any court for [he 
;~ttiict~~l~enl and sale of any l~on~cstcad I:lnd nr ally iuterest rhcl-cin of nn agri- 
cultut.ist belonging to a Scl~cdule Tribe nu]. ; ~ t ~ y  such land or interest Lherein 
be sold in cxccution of a decree or order. 

r i t t  - In I his sec~iun "homestead" shall have the same meaning as i n  
cl:~use (b) oCsec~iorl I 33 oPtl~e Tripura Land Rcvenue iind Land Rcfonns Act, 
1960. 

13. ( 1 ) AII ol'l'ici;~l of r lw SLnle Goircrnmcn t notified by lhe Stale Gov- RcyovcryoT 

crnment iIs [he pr.escribecl authol-ity for tllc purpose of Illis sectio~i luay, on ducsofaBank 
{he npplicalion of n bonk, ~niikc an ordzl- on any agriculrurisr or his I~cil- 01- 'l'"'-ug'l" 

pr~srribcd 
legal reprcsciilativc. dil-ccting ihe pay men1 of S U I ~  due to thc t):~tik 011 iic- ilULIIOrily. 

count or Financial ;~ssistat~ce aviiilerl uT by 111e agricul twist, by the sale oC any 
land or ally intcl-cst thcrein upon which lht: payment of such money is cha~',oed 
or moi-tgagcd : 

Provided thar no order shall hc tnadc by the prescribed authot-ity undcr 
this section Ibln [he salc of ally Ii~tid or afiy inLernesL therein or any otllcr itn- 
movable properly upon which the paymelit or money is chsu-gcd or mot.[- 
gaged ~ ~ n l e s s  l l~c ngr-icul turist 01. rhe heir or legal ~~eprcsc~ltativc of the i121.i- 
culturisi, as 111c cnsc iilay be, has been served with n nolicc by rhe prescl-itled 
aul1101-i tp cnllii~g iipoi~ t~iin 10 p;:y the amou~its duc. 

(7) Every order passed by thc PI-cscl-ibetl i)lliho~~ity in tcrms of sub- 
scction (1)  shall be deemed to bc a decree of i I  civil court and shall bc 
cxccuted in [he same nianner as a dcct.ce or such cout~. 

(3) Nothing in this section shrill debar a bank C I - O ~ I  scekillg to 
enrurce its rights i n  ally othcl mnllnel- upeu Lo i t  unclcr- any othcr law lor the 
liille being ill fnt-ce. 



Right of a 14. ( 1 )  Notwithstanding anything contained in any law for the time be- 
bank to ing in force, a bank shall have power to itself acquire agricultural land or 
acquire and interesr therein or any other i~nmovable property which Ilas been charged or 
dispose or 
immovable n~orlgaged lo it by an agriculturist in respect of any financial assis~ancc availed 
property. of by him, provided the said land or interest therein or any othcr irnmovablc 

propcrty has been sought LO be sold by public auction and no person has 
urfered LO purchase it for a price which is sufficient to pay to the bank mon- 
eys duc to it. 

( 2 )  A bank which acquires land or interest therein or any other im- 
movable property i n  excrcise of the power vested in i t  under sub-section (1) 
shall dispose i t  of by sale, within a period to be spcci Fied by the State Gov- 
crnment in this behalf. 

(3) If the bank has to lcase out any land acquired by i l  under sub- 
section (I),  pending salc thereof as indicated in  sub-section (2) the period of 
lease shall not exceed one year at a time and the lease shall not acquire any 
interest in that property notwilhstanding any provisions to the contrary in 
any other law for rhe time being i n  force. 

(4) A sale by a bank of land or interest therein in terms of this sec- 
tion shall be subjcct to any provisions of any law in force which may place 
restriction on purchase of land by non-belonging to a particualr tribe or sched- 
uled caste or fragmentation of land. . 

Exemption Lo 15, Nothing in any law for the time being in  force placing a ceiling or limit 
banksfrom on the holding of land st~aI l  apply to a bank acquiring land in terms of section 
reslrictions on 14 and holding such land t i l l  such lime the bank is in a position to sell thc 
acquisition of 
land in excess land in thc manner provided in section 14 or otherwise, at a price which is 
orceilinE, adequatc to cover its dues. 

CHAPTER V 
Financing of co-operative societies by banks 

Dank eligible 
[obmme 16. Notwithstanding anything contained in the Tripura Co-operative Soci- 
member ofa etics Act, 1974, or any law for the time being in forcc, i t  shall be lawful for a 
co-o~entiye bank to bccome a member of a co-operative society. 
society. 

po\vers of 17. Notwithstanding any rhing contained in  the Tripura Co-operative Soci- 
co-operalive 
sucictics to eties Act, 1974, it shall be lawful for any co-operative society to borrow from 
borrow liom a bank. 
banks. 



18. ( 1  ) A b a ~ i k  shall have the right to inspcct the books of any co-opera- Inspeclion of 

tivc society which has either applicd to tllc bank lor rinancinl assistance or is booksof a 

indebted io the bank on accou~~t  of Finiincial assistance granted earlier. co-opcralivc 
sucicly by u 
hank. 

(2 )  Thc inspection illay be carried out by an Officer 01- any other 
membcr of the paid s~a f f  or lhe bank with thc previous sanctiori i tl writing of 
the Registrar of Co-opcrativc Societies. 

(3) TheOClicerorclny o thc rmcmbcrof thepa ids ta f fo f thebank ,  
undertakings such inspection, shall, ;it all reasonable timcs, have access lo 
the books of accounts, documents, securities, cash and other properties be- 
longing to 01- in the custorly oC tile co-operative society inspected by him, 
and shnll also be supplier1 by such society such informalion, staterncnts and 
returns ils may be requircd by him to assess the financial condition of the 
society and [he safcty of financial assistance to be made to the society 01- 

already madc to it. 

19. (1) Notwithstanding anything contained in any othcr law for the time Disputes 
being in t'orcc, any dispute touching the constitution, management or the b ~ ' ~ m " "  

business of a co-operalive sociery, be~ween a bank tinancing a co-operative hank and a 
co-opcr~tive 

socicty and the co-upera~ive socie~y, so financcd, other thiln dispute regard- sneiely. 
ing d ~ e  disciplinary acrion taken by thc socicty nt- ils conln~itree against a 
paid e~nployee of thc socicty, shnll hc Co-operative Societies for decision. 

(2) Where any question arises ~ilhelher, for purpose of Lhe foregoing 
sub-scction, a matter referred 10 for decision is a dispute or nol, the question 
shall be decided by h e  Regismar of Co-operative Societies whose decision 
shall be final. 

20. ( 1 )  I f  lhe Registrar is satisfied tllet any matte refcrred to him or Seiilcmcnl uf 

broughl 10 his notice is a disputc within the meaning of section 19, the Reg- dispu'css. 
istrihr shall decide the dispute himscl f or refer it Tor disposal to a nominee or 
:I Boilrd of nominees appointed by him. 

(2) Where any dispute is referred under the foregoins sub-seclion 
for decision to the Registrar's nominee or Board of nnminees, the Registrar 
may at any time, for reasons to be recorded in writing, withdraw such dis- 
pute from his nominee or Board of nominecs and may decide the dispute 
himself or refer i t  again for decision to any other nominee or Board of nomi- 
nees appoii~ted by hi m. 



(3) Norwirhs~unding anytlii~l~ conlninecl in section 1 9, the Registrar 
may, if he thinks f i t ,  suspcnd proceedings in rc2al.d to ;my clispu~e iC llle 
qiieslion nr issuc bctnrcc~l a co-ope~ali\~c society i ~ t ~ d  n bank is one ill\lolving 
co~nplicatcd qucstinn uT Ii~w and fact, u n t i l  [lie quzslioii Iias bsen tricd by a 
rcgulal- suit instirl~~etl by uric of r11e parlies lo Lhe dispucc. If ally such suil is 
not insti~iilecl witlii~~ tttlo ~~ronlhs from [he Rcgistriw's ordel- suspending pro- 
ceeding, [he R c g i s t r : ~ ~  sli;ill inke aclion as is p~-ovidecl in sub-sec~iun ( 1). 

l'roccduru 1 Tllc Regist~~~~ro~~I~is~~an~inccot-BoardoC~~orninecshc;l~-ingadispute 
for huaring 
or dispules. 

ul~dcr tllc last preceding sectioti shall hci~r- the disputc in thc nlanncl- that may 
be prescribed by [he Rcgisct.ar in  his behall', 

Uccisitkn of 22. When [he dispure is refe~.rcd for decision, the RegisL~~al- 01. his noniiticc 
Rcgjslrarc'r ~~~tl~eBoardof~~on~ineesi~iay,nftcr~ivi~~gareasonableopportunity cothc 
his nominee pal.ties to the dispure to be 11cal-d m;lke an award on the dispute, on thc cs- 
t l r  Board or 
nflminees. pe11ses incul-red by [he partics to the dispu~e in connection with thc proceed- 

ings ancl rees. expenscs payable lo the Regis~lnr or his nominee or as the cilse 
iuay be. lo tllc Board of [~ominees. Such an nw:!r-d shall not be invalid merely 
on the ground t11;tt it ivus made aftel- thc cxpil-y of the period fixed Tor decid- 
ing thc disputc by il~r Kegisli-ar and shall. subjec~ 10 npper~l 0 1 -  review or 
rcvisinn by the Co-uperalive T1.ibuun1 of 111e State, be binding on the pnrtics 
to [he dispure. 

H c c o v p ~ r r r  23. Evcry ;iiv\l;u-d given by the Rcgistl-ar or the Regis~riir's nominee 01- the 
m u n q  Board of no~ninecs under sccrion 22. sholl . i T  no1 carried o u ~ ,  on a certi Ficarc niw~rlcd. 

signed by thc Rcgis~rar, bt: d e e ~ i ~ c d  to bc a decree of n civil courr and shall bc 
executcd i n  the same miinner as a dccl-ce of such coui.~. 

Ptnvcrs of' 
;1 bank lo 
p r r d  
ugniosl 
d e r n u l l i ~ i g  
inembcrsof'a 
co-opcralivc 
socicfy. 

24. ( 1 )  I r a  co-operativc socicty is i~nable lo pay its dcbcs to :1 bank Tt.oi~~ 
i\rl~ich i t  h ; ~  bolroiiled, by rcasou or ils members defaulting i l l  the plynlenl 
of the muney due by chcln, thc biink nlny direct committee of s~rch society 10 

proceed against such ~ncmbers by Litking action undct- t11c T~'ipur;~ Co-opzra- 
rive Sacietics Act. 1974. 

(2) If rhe commi ttcc nf the Co-operative Socicty fai Is lo proced against 
its dcfilulting 111c1tlbers wilhin a period of nirlzty days from rhe datc of sucl~ 
dil-ection fro~n rhc bank, the bank itself Ilia y proceed asains~ such defaulting 
rne~nbo-s i n  which even[, (he pl-ovisions of the Tripi1i.a Co-operative Socie- 
tics Act, 1974,  he r ~ ~ l e s  and ! l ~ c  byc-laws made thereunder shall apply as if 
all refel-ences to ihc socicty or its conlmitlee i n  thc said provisions, rules and 
bye-laws were rcfcrcnces ro r he bwk.  



(3) Whel-c a bank Ilas obtained it ~lecrec 01- awiuncl ngni~isL a co-operative 
socicty indebted lo i t ,  the birnk inay proccerl lo inecoscr such money firstly 
honl [tie ;issets of rhe co-opel-ativc sociery and scconrlly fl.clln the nlenlbcrs 
u l  the co-operative socicty to the extenr of thcil rlebrs duc to rhe socicty. 

2 .  The liegistrill- of Co-opei-ativc Societies shall clruw rhc attcution or Ihc Atrtlit, 

hiu-tk atlvallci tlg co-ope~-arivc to the delects noticed in evcry audir or inquiry i l l s ~ ~ l i u n  3rd  

or inspection of suc11 socicry condr~c~ecl as pcr pt-ovisons of the Tripul-a Co- intluiry rcporls 
of srrciulics In 

01x1-ativc Societies ACI, [974. ancl shall also supply ;L copy each of  such ,,c to 
audit, i[lcliliimy or inspcc t io~~  report if dc~n:inderl. i n  writing , by [tic bank. banks. 

CHAPTER VI 
Miscellaneous 

li-om 26. Noth ing i~ ; :~ny  law for-thelime beingill force dealing withmoney legislaliunr 

le[ldi~lg or agt-icul~urists' clcbt rcliel' shi~ll apply to fin;incinl assistilnce availcd relating lo 
oC by an agr-icultiirisl fro111 a hank. money lel~ding 

;uwl 

27. (1) Notwithst;undiilg allything colltiiinerl in ally law Toih ~ h c  rime be- Mortgage 

i l l y ,  in Toimce, rilortgnges eseculed 3Ftc1. the cumnicnccment or t l~is  Act by [he escclllcd by 
In;in;lgeln or a Joint Hinclu family in f i ~ v o t ~ r  of n hank Toin securing finallcia1 "'"";.'g"' ' lf  

.loint Ii indu assis~nncc fnl-itgl.icul[~u-al purpose shi~ll be biridi n_c on every member 01 such Fdnlilies. 

Joint I-Ii~~du L~mily. 

(2 )  Whcl-c a rnr,r[gvge exccuted i n  LIVOUI-of a hank is callcd ill clues- 
rioll on the grou~ld that i t  nlas  executcd by the matlager of a Joillt Hinclu 
family for a PLII.POSC 110t billding on tIic 1tlc11113e1-s (wl~ctl~el-  S L ~ C I I  mc~nbers  
havc arti~inecl majority ot- not) ~hcrcoF, thc burden ofptmving thc snmc shall 
lic on  llle pru-ly allcging i t .  

2s. Scction S oC tbc 1-1 i ~ d u  Minoinily i111d Gu;u-rlianship Acl. 1956, st1;ill h'l'mlcd 
application af 

npply to nlur!gilge i n  h'avoul- of a bank subject io the modif ci111on that rcfcr- ?icclion tl 
ence to the uoul-r tllcl-cin s11;)ll be coust~.ucd as rererencc to the Collccrot- or 32 or 
his nomil~ez i~ud tllc appcal agi~inst the ordcrof the Collccrol. or his nominec 197fi. 

shall lic to the Com~nissioncr. 

29- ( 1 )  The State Govei-nrncllt [llily, by 11otific:ltion in rhc Official I'omcrlo 
G:~zer~e. makc ~ u l e s  lor carrying o11t the purposcs of this Act. I I I L I ~ C  ruIes. 



( 2 )  Every rule mntle by [he Srarc Government ~mcler this Acl shall be laid 
ils soon as may be aim-i t  i s  made, before [he Legislative Assembly whilc i t  is 
in session foi- il 10t;lJ period or not less ~han fo~~rtccn days which may be 
comprised in one session 01. in two or morc successive sessions and il; berore 
the expiry or r l ~ e  session in which it  is so laid or the sucuessive sessions 
;~Toresilirl the Legislaiive Assembly agree in m;tking any nlorlificaLion in the 
1 ~ 1 e  01. the Legisiacive Assembly agree [hat the rule sllould nor be made, rhe 
rule shall tl~crcnftcr tlavc cffccr oilly in such ~nodified form 01. be or no effcct 
:IS the case may be. so, liuweue[., ~har any snch modification or annulment 
shall be ivirhou~ prejudice to the validity of anyth i~ lg  previously done under 
[hat rule. 

Rcpcal and 30. (1)  The Tripurii Agricul~u~.al Credit Operations Ordinance, 1976 is 
savings. hereby repeated. 
O r d i n a n c e  
No. 3 ol' 1976. 

(3) Notwithstanding such I-epeiil, i lnylhing done, iiny i~ction taken, 
all notifications published, powers conrerred, forms p~~escriberl, orders, rules 
and appoint~ncl~ts ~nadc the said Ordinance, shall he deemed. respectively ro 
have been (lone, taken, published, conferred, prescribed 01. made under rhe 
corrcspol~ding provisions of this Act. 



SCHEDULE 
Dcclaratior~ under section 6(1) 

................................ I , ...................................................................... (agecl years) 
. . 

residing at .................................................................... being desi rousof avalllng rnyselr ui 
financial assistance from t l ~ c  ............................... Bank ~nakc this dcclnration as required 
by [he section 6( l )  o f  t11c Tripura Agl-icultural Credit 0per;itions Act, 1976, that I ,  
.................................................. 0\~11/11ave i~lleresls as a uner-raiyi~r i n  thc land spcci ficd 
below. and I hel-eby creaLe n charge on 111e sitid lnnd/inte~-es~ in land in hivo~tl- nf thc bank 
for sccuring the financial assislance ~vhich the bank inay make ancl Tor all fiitul-c assist- 
ance, if any, which thc bank 171akc to rile Logetllcr \rri th  intcrcst and cosls nnd expenses 
thereon. 

Name of Name of Name of Khnliiui No. Boundaries Arca 
village. Sub-Division. District. Plot Plot Sourh North Hect. Arca 
Arca No, share East West area 

Land Revcnuc Appl-oxirnale Encumbrances, Rernl~rks, 
and cess value if any. i f  any 
Rs. paise Nature A ~ i ~ o u n r  

In wi~ness  wheineof. 1, Shri ................................... hereunder sct my hand 
................................ this ............................... day of i n  the year one thousand nine hundred 

and ............................................. 
Witnesses 
Signed arid delivered by the ahovc n m c d  in tlic prcscncc of - 

Signature of declarant 

Forwarded with conlpt in~ents to the Village Officer with 3 request to include ~ h z  
particulars of [he charges ............... created under thc declaration in thc Record-of-rights 
and to return to [he bank Polv its record. 

...................... Bank 



...................... Rctu~.ned \ i ~ i l l ~  co~iiplin~et~ts lo [he Ma~li~?el./Agcnt Bank. Thc cl~itrge 
................. CI-catcd under the dcclnt-ntion is duly incl tided in thc Rccorcl oC Rights nn rhc 

Forwal.der1 ivi t h  complimenrs to thc Sub-Regisrriu. i v i h  ;i request to 1-ccol-d thc par- 
........................ ticul:trs or lhc chargc crc:~~ril unrlc~. thc declnnt~ioil i n  his oft'icc. 

Place ...................... 

.................... Rer urnccl with co~npliments tn tlw Miu~agei-/Agent B a n k  Thc charge 
under ~ l ~ c  dcclal-ation is  rlul I-ccordcd. 

Sub-Registrar 
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